
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

EXECUTION APPLICATION No.1 of 2024 (WZ) 

HASMUKH PARMAR  APPLICANT 

V/s 

DETOX INDIA PVT LTD & ORS RESPONDENTS 

INDEX 

SR 
NO 

ANNE 
XURE 

   PARTICULARS PAGE 
NOS. 

From To 

1. Index - 664 

2. Additional Affidavit in Support 665 667 

3. R-1 Copy of the the action taken report 668 708 

4. R-2 Copy of the directions dated 10th January
2025 

709 712 

5. R-3 Copy of the reply dated 25th January 2025 713 719 

LAST PAGE NO. 719 

PUNE 
 DATE  :  28 / 01 /2025

   ADVOCATE FOR RESPONDENT NO. 03 

664



GOV 

NO AR 
JAY 

Anklesthwar 
rUch 

409 
à022029 

GUJARAT 

WESTERN ZONE BENCH, PUNE 

HASMUKH PARMAR 

AT PUE 

(vIOND 

BEEORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

DETON INDIA PVTLID & ORS 
Vs 

V. H. OD0 

EXECUTION APPLICATION NO,l ot 204(WZ) 

MAY ITPLEASE THE HON'BLE TRIBUNAL 

NIR NO 872 

R NO 13& 

ADDITIONAL AFFIDAVIT 

DATE2 8 JAN 2025 

APPLICANT 

RESPONDENTS 

1. Chitan Patel, aged about 37 years, occupation: service. having ottice at 
PLOT NO.618/619, AlA COMMUNITY CENTERY, GIDC, 

ANKLESHWAR, DIST, BHARUCH, GUJARAT-393002, do hereby state 
on solenmn attimation as under: -

I say that I am the notitied otticer of the Respondent No.3 and am 
aware otf the tacts and circumstances of the present case and hence 

am able to depose the same on oath. 

2. I say that the Respondent No.3 has earlier turmished the action plan 
in the present case for consideration betore this Hon'ble Tribunal. 
The Respondent No.3 has complied with all compliances as stated 
in the said action plan. The current status in accordance to the action 
plan is annexed hereto and marked as ANNEXURE- R-1, 
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wa aruch 09 

V. H. MODI 
NOTARY, ANKLESHWAR 

NTR NO, 674/09 

R. NO. 36 

DATE: 2 8 JAN 2025) 3. I say that the Respondent No.2 (GPCB) has also 1ssued directions 
under Sec.33(A) of the Water (Prevention and Control of Pollution) 
Act, 1974 dated 10h January 2025. I say that immediately upon 
receipt of the said directions, the Respondent No.3 has responded 
vide its letter dated 24h January 2025 to the same and reported 
compliance. Copy of the directions dated 10h January 2025 is 
annexed hereto and marked as ANNEXURE �  R-2. Copy of the 
reply dated 25 January 2025 is annexed hereto and marked as 
ANNEXURE �  R-3. 

4. I, further say that as per the directions in the order dated 23rd January 
2023 in OA No.216 of 2023, all the compliances have been made by 
the Respondent No.3. I say that the permission is needed from the 
Respondent No.2 for grant of reopening of the existing main trunk 
line of collection network as per the earlier action plan for the newly 
built CETP, which will be managed and operated by Ankleshwar 
Waste Management Association on n0-profit-no-loss basis. 

5. I say that the Notified Authority is ensuring compliance of all 
directions passed by this Hon'ble Tribunal from time to time. The 
Respondent No.3 has been requesting all authorities to ensure 
compliance. I say that the Respondent No.3, is the subsidiary of 
GIDC, which is run on no-profit-no-loss basis. Therefore we have 
requested the Respondent No.2, that whatever EDC is being 
collected, it be permitted to utilize the same in Ankleshwar Industrial 
Estate for upgradation of existing effluent collection network. 
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6. I say that whatever stated hereinabove is true and correct to the best 
of my knowledge, information and belief. 

Solemnly aftimed at Amk)eshocoon this 28 day of January 2025 
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5R 
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th 

NOTARIAL 

NOTARY, ANKLESHWAR 
NTR NO, 674/09 
R. NO. 136 

DATE:2 8 JAN 2025 

Deponent 
Chief Otficer 

Notified Area Office 
G.I.D.C, Ankieshwar. 

OTAR 
OF 

JAY MOD 

Ankieshwar Disi. Bharuch 
Regd. No. 

NTR-674/09 Exp. 10/02/2029 

GUJARA 
SOLEMNLY AFFIRMED 

BEFORE AE 

VIJAY . MoDI 
itary 

NTRIS74/09 
Ankleshwar, Dist. Bharuch 

28 JAN 2025 
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
GPCB (T) 079-23232152

R.P.A.D.
DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL OF
POLLUTION) ACT-1974 (HEREINAFTER REFERRED TO AS THE "WATER ACT") AS
AMENDEDFROMTIME TO TIME

WHEREAS. Gujarat Industrial Development Corporation (hereinafter referred to as the
GIDC) had declared 1072 Hectares area of the GIDC of Anklcshwar Industrial Estate as the
Notified Area on 01/02/1978 under the provisions Section 16 of the Gujarat Industrial
Development Act. 1962. Thereafter in exercise of the powers conferred by the Gujarat Industrial
Development Act, 1962 and with the approval of the Government of Gujarat, the GIDC had
appointed the Notified Area Authority (hereinafter referred to as the NAA) for GIDC of
Ankleshwar Industrial Estate.

AND WHEREAS, The NAA for GlDC of Ankleshwar Industrial Estate is the nodal agency
for the establishment of pipeline network for collection & conveyance of industrial effluent and
regular maintenance & operation of conveyance pipeline network within the limits of the
Notified Area for the GIDC of Ankleshwar Industrial Estate.

AND WHEREAS, as per the provisions of the Gujarat Industrial Development Corporation
Drainage Regulations, 1990 and Gujarat Industrial Development (Notified Area) Rules, i007
made under the subsection (1) of Section 54 of the Gujarat Industrial Development Act. 1962,
the Chief Officer of the NAA is responsible for the matters concerning maintenance of drains,
sewers, drainage works, sewerage works, storm water drains etc. within the limits of the
Notified Area.

AND WIIEREAS, work for above ground pipeline network in CIDC Aukloshwar region has
been carried out and free fall outlets of all earlier underground drainage member units arc
disconnected as per your office letter dated: 17.06.2023.

AND WHEREAS, meeting was held on 18.(JIi..2024 at Regional Office Ankleshwar and Notified
Area Authority was instructed co take requisite steps to provide openings on GlDC SWD at every
3 meters as at present various stretches of SWll network are observed encroached by industrial
unit, adjacent to the units (hy making parking, garden, heavy vehicle entry area, etc.) creating
hinderance in SWD monitoring.

AND WHEREAS, meeting was held on 17.05.2024 at Gujarat Pollution Control Board,
Gandhinagar to deliberate various water pollution issues of GIDCAnkleshwar with Notified Area
Authority (NAA) and Narmada Clean Tech and they were directed to take various steps to
resolve issue of contamination in Storm Water Drain and to seal all the underground pipelines
with concrete in pursuance of lion. NGT direction in the matter "r 0./\ 1DC) of 2022 and O.fl. 02
of202~

Clean Gujarat Green Gujarat
Website: https://gpcb.gujaratgov.in
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However, during various inspection of the IInkleshwar region, the pipeline network for
collection & conveyance of industrial effluent within the limits of the Notified Area for the GIDC
of Ankleshwar Industrial Estate was inspected by the inspection team of the Regional Office and
following observations are made:

1. Contaminated wastewater is found flowing in GIDCAnkleshwar Storm Water Drains
(SWD)at various places even in dry season i.e non-monsoon season

2. During last one-year various incidents of discharge / flow of contaminated waste water
into SWD have been observed, leading to nearby Khadis i.c. IImla Khadi, Sarangpur
Khadi, Chhapra Khadi etc. causing pollution in natural water bodies.

3. Most of the patches of SWDfound in uncleaned condition and there is no any systematic
mechanism for regular cleaning of SWD.

4. It is observed that leakages in above ground pipelines passing over the SWD have
occurred leading to environmental pollution.

5. Accumulation of wastewater observed at various places in GIDCStorm Water Drains.
There is no systematic mechanism for recollection of wastewater flowing in SWD.

6. Deposition of sludge observed at various places and due to this, domestic waste water
flowing in SWDgets contaminated.

7. During inspection of The Bund wall near final Pumping station and "C" Pumping station
it is found that online TOCmeter is not in operation and Seepages of colored wastewater
observed at downstream of the Bund wall. In previous visits also it was observed that
TOe meter found erroneous and no records available onsite regarding it's calibration.

S. Bund walls (provided for retaining and lifting back contaminated runoff) are found filled
with Silt/contaminated soil due to which overflow of waste water and contamination in
SWDis occurring.

9. Soil contamination is observed at various places which needs to be identified, and all
such patches shall be cleared by lifting the sludge/contaminated soil in Environmentally
sound manner. Remediation work shall be done wherever it requires.

10. NAA-Ankleshwar & Ankleshwar Industrial Association (11111)have not yet taken concrete
effective steps to prevent the flow of waste water in SWDto make it completely Dry state
in non-rainy days.

ANDWHEREAS,Bund wall near Pumping station C is starting point of Sarangpur Khadi and
is ultimately conveying the contaminated run off wastewater from GlDCarea to River Amaravati
in case of any discharge from SWDnear Pumping station C.

ANDWHEREAS,Notified Area Authority was informed to take requisite steps for cleaning
the open plot areas in GIOCAnklcshwar vide letter dated: 08.10.2021.

ANDWHEREAS,Notified Area Authority was asked to make pucca bunds in GIOCStorm
water drain, to prevent any wastewater flow in Storm Water drain to make it completely dry and
to submit action plan for the same vide letter dated: 09.10.2024.

ANDWHEREAS,currently Hon. NGTmatter 0.11.02 of 2021 is in NGTfor next hearing on
30/01/2025 wherein issues of wastewater discharge into Storm water drain are being dealt
with.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,
(T) 079-23232152GPCB

ANDWHEREASthe issues and pollution problems of SWIJ as narrated above, observed
are contributing to the pollution problem in Ankleshwar area.

UNDERTHE CIRCUMSTANCES,as directed, I Arun G. Patel, Environment Engineer,
Gujarat Pollution Control Board issues the direction under section 33-A of the Water
(Prevention and Control of Pollution) Act-1974 as under:

1. Prevent any type of discharge of contaminated wastewater including domestic waste
water into SWDofGIDC

2. Provide mechanism for regular cleaning of SWIJof Anklcshwar area.
3. To take concrete effective steps to prevent the flow of waste water in SWDand make it

dry during dry season,
4. To prevent waste water flow in SWDand further leading to natural water bodies.
S. To remediate contaminated soil in Environmentally sound manner wherever Soil

contamination has occurred due to accumulated sludge, waste water etc.
6. To take all necessary steps so that storm water drains of Ankleshwar region are de-silted

and kept clean.
7. To provide permanent solutions of Storm Water Management in the Estate.
8. To sealf remove abandoned underground drainage network of the area completely with

cement concrete and it should not be connected to any of the pumping stations. NAA
shall submit details of sealing activity done from a reputed third-party agency including
details of nos. of manholes scaled, the manhole scaling procedure & materials used for
sealing activity, map of the sealed pipeline network, new map of above ground drainage
network etc.

9. To remove various encroachments on GIDC SWD network and to provide proper
openings at every 3 meters on SWDfor proper monitoring of the same.

You are hereby directed to reply within 15 days from the date of serving of this notice.
Non-compliance or violation of the aforesaid direction/order will constrain Board to initiate
action as per provision of section-48 of the Water (Prevention and Control of Pollution) Act-
1974 and amendment thereof.

Ifyou are aggrieved by the aforesaid direction, you may file appeal under section 33-B of
the Water (Prevention and Control of Pollution) Act, 1971-before National Green Tribunal within
thirty days from the date of this order.

This Direction is issued with approval of the competent authority.

FOR AND ON BEHALF OF
GUJARAT I'OLLUTION~NTRO ~OARD

< "zi?
""HI (!).v

(ARUN G.PATEL)
ENVIRONMENT ENGINEER

Clean Gujarat Green Gujarat
Website: https://gpcb.gujarat.gov.in
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NO: GPCB/ANK-CCA-1021(5) /10:328251 Date: 101/2025

.J1<$uedto:
~ THE CHIEFOFFICER,

NOTIFIEDAREAAUTHORITY,ANKLESHWARGIDC
PLOTNO:618,619,
GIDCANKLESHWAR,
Dist: BIIARUCH.

Copy To:

• The Managing Director,
Gujarat Industrial Development Corporation (GIDC),
2nd Floor, Block No.4,
Udyog Bhavan, Sector-ll,
Gandhinagar .... For information and further necessary action.

• President - Ankleshwar Industries Association
Plot No.61B,619,
GIDCAnkleshwar,
Dist: Bharuch ... For information and compliance of issued pertaining to AlA.

• Regional Officer,
Gujarat Pollution Control Board,
Regional Office,
Ankleshwar You are requested to follow up with the concerned to comply above
direction within timeline.
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OFFICE OF THE CHIEF OFFICER 
NOTIFIED AREA AUTHORITY 
Plot No. 618, 619, AIA Community Centre, 
GIDC, Ankleshwar -393 002. 
O: (02646) 253094, 222487 Fax: 251 750 

Ref. No. :N.T.AJANKJ 2.0L 

To, 
The Unit Head- Mr (ARUN G. PATEL) 
The Environmental Engineer, 
Gujarat pollution control board, Sector -10-A 
Gandhinagar-382010. 

Subject: 

Lz i. S1c, s1e, .IS.À. BgA2 a-22, 
0.US.Lel., iseq?-3e 30o3. 

Dear Sir, 

: (02ss) 2430x, 222Y9 &44:241 940 

Date : -20 

24 JAN 2025 

Reference: GPCB/ANK-CCA-1021(5)/ID:32825/851014 dated 10.01.2025. 

Compliance of Directions u/s 33-A of the Water Act, 1974 as amended 
time to time issued dated 10.01.2025 

In Context to the above, the basic infrastructural facilities such like road, water 
supply, street light and partial drainage network are provided by GIDC and 
maintained by Notified Area Authority (NAA) in Ankleshwar Industrial Area. 

The Corporation and NAA don't do any kind of industrial activity that creates 
environmental issues. In addition, it is important to inform you that the notified area 
always takes all precautionary measures to ensure no adverse impact on the 
environment in the region. 

You are also well aware that after HC order, Notified Area Authority, Ankleshwar has 
dismantled underground drainage network of Ankleshwar GIDC. Currently, 
wastewater generated from member industries who are directly connected to FETP 
of NCT is being conveyed through overground pipeline network. 

NAA is cleaning storm water drains all across the estate before monsoon to avoid 
water logging in GIDC area. In addition, as a part of sOcial obligations, NAO is also 
lifting whatever is received at existing pumping stations or in natural creek and 
pumped it to FETP of NCT for further treatment. 

NAA has not given any permission to any industrial units to discharge their sewage 
or anything into the storm water drainage network. Therefore, NAA has no control 
over storm water drainage system. At present, NAA is lifting sewage flowing in storm 
water drain which is being conveyed to FPS to avoid any contamination in natural 
creek, Amlakhadi, Amravati River, etc. 

NAA is maintaining only overground pipeline network as directed by GPCB. It is to be 
noted that the NAA is not liable or responsible to control the water flow in the storm 
water drainage. 

ANNEXURE-R-�
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NAA has already instructed all industries and enterprises to establish soak pit system 
at their respective facilities so that they can dispose their sewage with the help of 
NAA’s designated sewage conveyance system through tanker. 

Though, you have issued a direction, we are submitting herewith pointwise 
compliances against observations as follows for your kind consideration: 

Sr. No. Point Compliance 
1 Contaminated wastewater is 

found flowing in GIDC 
Ankleshwar Storm Water Drains 
(SWD) at various places even in 
dry season i.e. non-monsoon 
season. 

As your office well aware with Notified 
Area Ankleshwar there are 2300 pulse 
industrial cluster in which chemical, 
Engineering, Pharma, plastic etc. but 
as per direction of over ground 
drainage network all the network of 
domestic waste collection and effluent 
collection was sealed without any 
option for discharge the domestic 
waste which arise domestic water in 
to storm water drain which is collected 
at all the end point of pumping station 
and pumped to further treatment in 
NCT. The compliances for control the 
domestic water action taken report 
copy are attached herewith as 
Annexure-A. 

2 During last one-year various 
incidents of discharge / flow of 
contaminated waste water into 
SWD have been observed, 
leading to nearby Khadi’s i.e. 
Amla Khadi, Sarangpur Khadi, 
Chhapra Khadi etc. causing 
pollution in natural water bodies. 

At all the three Natural khadi TOC 
meter was installed at the end point 
which are regularly monitored and 
stored water behind the RCC SWD 
bund wall are lifted at final, B and C-
pumping station pumped to NCT for 
treatment during non-monsoon period 
and dry time in rainy season. There is 
no any way in heavy rain to control 
rain water. For control of 
contaminated waste water action 
taken report copy are attached 
herewith as Annexure-A. 

3 Most of the patches of SWD 
found in uncleaned condition and 
there is no any systematic 
mechanism for regular cleaning 
of SWD. 

There are 225 KM storm water 
drainage network which are cleaning 
two time in a year according to the 
limitation of every year budget of 
NAA. Action taken report copy are 
attached herewith as Annexure-A. 
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Sr. No. Point Compliance 
4 It is observed that leakages in 

above ground pipelines passing 
over the SWD have occurred 
leading to environmental 
pollution. 

There are 105 units have laid them 
over ground pipe line up to the 
collection point which operate and 
maintain by them whenever leakages 
in over ground pipe line found units 
attine the leakages attained. 

5 Accumulation of wastewater 
observed at various places in 
GIDC Storm Water Drains. There 
is no systematic mechanism for 
recollection of wastewater flowing 
in SWD. 

The Ankleshwar industrial estate is 
spread over 1600 hecter out of which 
1200 hectors in Industrial Area in 
which approximately 400 hecters area 
natural gradient towards Sarangpur 
khadi, 300 hecters area natural 
gradient towards Chhapra khadi and 
500 hecter area natural gradient 
towards amla khadi. 

There are 225 KM pukka RCC SWD 
network whose gradient towards 
pumping station and collected waste 
water at pumping station pumped to 
NCT for further treatment. Moreover, 
TOC meter was installed at the end 
point pukka RCC SWD point before 
khadi. 

6 Deposition of sludge observed at 
various places and due to this, 
domestic waste water flowing in 
SWD gets contaminated. 

There are 225 KM Strom water 
drainage network which are cleaning 
two time in a year according to the 
limitation of every year budget of 
NAA. Action taken report copy are 
attached herewith as Annexure-A. 

7 During inspection of The Bund 
wall near final Pumping station 
and "C" Pumping station it is 
found that online TOC meter is 
not in operation and Seepages of 
coloured wastewater observed at 
downstream of the Bund wall. In 
previous visits also it was 
observed that TOC meter found 
erroneous  and  no  records 
available onsite regarding it's 
calibration. 

The Bund wall near final Pumping 
station and "C" Pumping station TOC 
meter was installed at the end point 
pukka RCC SWD point before khadi 
whenever any error found in 
mechanical meter which immediately 
maintain by NAA Moreover, Every year 
NAA calibration the TOC meter report 
attached here with ready reference. 
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Sr. No. Point Compliance 
8 Bund walls (provided for retaining 

and lifting back contaminated 
runoff) are found filled with 
Silt/contaminated soil due to 
which overflow of waste water 
and contamination in SWD is 
occurring. 

There are 225 KM Strom water 
drainage network which are cleaning 
two time in a year according to the 
limitation of every year budget of 
NAA. Action taken report copy are 
attached herewith as Annexure-A. 

9 Soil contamination is observed at 
various places which needs to be 
identified, and all such patches 
shall be cleared by lifting the 
sludge/contaminated soil in 
Environmentally sound manner. 
Remediation work shall be done 
wherever it requires. 

whenever soil contamination is 
observed in our judication it disposed 
with proper manner in to BEIL. The 
required document attached herewith. 

10 NAA-Ankleshwar & Ankleshwar 
Industrial Association (AIA) have 
not yet taken concrete effective 
steps to prevent the flow of 
waste water in SWD to make it 
completely Dry state in non-rainy 
days. 

As your office well aware with Notified 
Area Ankleshwar there are 2300 pulse 
industrial cluster in which chemical, 
Engineering, Pharma, plastic etc but 
as per direction of hon’ble NGT to 
convert collection underground 
network to over ground network, For 
that all the under ground network was 
sealed without any option for 
discharge the domestic water which 
arise domestic water in to storm water 
drain which is collected at all the end 
point of pumping station and pumped 
to further treatment in NCT. The 
Notified area/ AIA always takes all 
precautionary measures to ensure no 
adverse impact on the environment in 
the region. The compliances for 
control the domestic water action 
taken report copy are attached 
herewith as Annexure-A. 

We are also submitting herewith pointwise compliances against directions as follows 
for your kind consideration: 
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Sr. 
No. 

Point Compliance 

1 Prevent any type of discharge of 
contaminated wastewater 
including domestic waste water 
into SWD of GIDC. 

The Ankleshwar industrial estate is spread 
over 1600 hecter out of which 1200 hectors 
in Industrial Area in which approximately 
400 hecters area natural gradient towards 
Sarangpur khadi, 300 hecters area natural 
gradient towards Chhapra khadi and 500 
hecter area natural gradient towards amla 
khadi. 
There are 225 KM pukka RCC SWD network 
whose gradient towards pumping station 
and collected waste water at pumping 
station pumped to NCT for further 
treatment. Moreover, TOC meter was 
installed at the end point pukka RCC SWD 
point before khadi. 

2 Provide mechanism for regular 
cleaning of SWD of Ankleshwar 
area. 

There are 225 KM Strom water drainage 
network which are cleaning two time in a 
year according to the limitation of every 
year budget of NAA. Action taken report 
copy are attached herewith as Annexure-
A. 

3 To take concrete effective steps 
to prevent the flow of waste 
water in SWD and make it dry 
during dry season, 

For control of flow in SWD currently 2 nos. 
of tankers are available with NAA for lifting 
of domestic water. additional 2 nos. of 
tankers are newly purchased by NAA to 
facilitate the industries for soak pit domestic 
water. For permeant collection of domestic 
water Project  Management  Consultants 
(PMC)  to  be appointed to carry out the 
further work. 

4 To prevent waste water flow in 
SWD and further leading to 
natural water bodies. 

As your office well aware with Notified Area 
Ankleshwar there are 2300 pulse industrial 
cluster in which chemical, Engineering, 
Pharma, plastic etc but as per direction of 
over ground drainage network all the 
network of domestic waste collection and 
effluent collection was sealed without any 
option for discharge the domestic waste 
which arise domestic water in to storm 
water drain which is collected at all the end 
point of pumping station and pumped to 
further treatment in NCT. The compliances 
for control the domestic water action taken 
report copy are attached herewith as 
Annexure-A. 
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Sr. 
No. 

Point Compliance 

5 To remediate contaminated soil 
in Environmentally sound 
manner wherever Soil 
contamination has occurred due 
to accumulated sludge, waste 
water etc. 

whenever soil contamination is observed in 
our judication it disposed with proper 
manner in to BEIL. The required document 
attached herewith. 

6 To take all necessary steps so 
that storm water drains of 
Ankleshwar region are de-silted 
and kept clean. 

There are 225 KM Strom water drainage 
network which are cleaning two time in a 
year according to the limitation of every 
year budget of NAA. Action taken report 
copy are attached herewith as Annexure-
A. 

7 To provide permanent solutions 
of Storm Water Management in 
the Estate. 

For control of flow in SWD currently 2 nos. 
of tankers are available with NAA for lifting 
of domestic water. additional 2 nos. of 
tankers are newly purchased by NAA to 
facilitate the industries for soak pit domestic 
water. For permeant collection of domestic 
water Project Management Consultants 
(PMC) to be appointed to carry out the 
further work. 

8 To seal / remove abandoned 
underground drainage network 
of the area completely with 
cement concrete and it should 
not be connected to any of the 
pumping stations. NAA shall 
submit details of sealing activity 
done from a reputed third-party 
agency including details of nos. 
of man Holes sealed, the 
manhole sealing procedure & 
materials used for sealing 
activity, map of the sealed 
pipeline network, new map of 
above ground drainage network 
etc. 

The compliances with PPT and “ 
Panchnama” of discontinuation of the 
abandon underground drainage network 
and to seal or remove drainage. The 
compliances to seal/remove action taken 
report copy are attached herewith as 
Annexure-A. 

9 To remove various 
encroachments on GIDC SWD 
network and to provide proper 
openings at every 3 meters on 
SWD for proper monitoring of 
the same. 

Action taken report and photographs for 
encroachments removing and SWD 
attached herewith. 

We have compliance all the point raised by GPCB Letter dated: -10/01/2025. NAA is 
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only maintained and operate which infrastructure provided by GIDC and always to 
take all necessary measures as directed by your office to ensure no adverse impact 
on the environment in the region. It is requested to consider pointwise compliances 
for above subject. 
Thank you. 

Copy to S.W.R.: -
The Regional manager, GPCB, Ankleshwar for 
information. 

Chief Officer Notified 
Area GIDC, Ankleshwar 

The Executive Engineer (P.H.), GIDC, Gandhinagar for information. 
The Executive Engineer, GIDC, Ankleshwar for information. 
The President, AIA for information. 
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